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The 21°" July 2026

S. O. 154, dated 22" July 2026.— In exercise of the powers conferred by sub-
rule (3) of Rule 17 of the Industrial Relations (Bihar) Rules, 2026, read with sub-sections
(3), (4) and (7) of section 14 of the Industrial Relations Code, 2020 (35 of 2020), the
Labour Resources and Migrant Workers Welfare Department hereby prescribes the
following guidelines and procedures for verification of workers on the muster roll of an
industrial establishment for recognition of a Negotiating Union or constitution of a
Negotiating Council and for providing facilities to such Negotiating Union or Negotiating
Council, namely:-
1. Appointment of Verification Authority —

(1) For the purpose of verification of membership of Trade Unions under
section 14 of the Code, the State Government shall appoint an authority not
below the rank of Joint Labour Commissioner as Verification Authority.

(2) The Verification Authority may be assisted by Deputy Labour
Commissioners, Assistant Labour Commissioners, Labour Superintendents
or any other officers authorized by the Labour Commissioner.

2. Initiation of Verification Process.—

(1)  The process for recognition of Negotiating Union or constitution of
Negotiating Council shall ordinarily commence not later than three
months before the expiry of the tenure of the existing Negotiating Union
or Negotiating Council.

(2)  Any registered Trade Union operating in the industrial establishment may
submit an application to the employer seeking recognition along with—

(a) copy of registration certificate;

(b)  list of office bearers;

(c) list of members;

(d) details of membership subscription; and

(e) latest annual return filed before the Registrar of Trade Unions.
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3. Fixation of Date of Reckoning —

(1) The Verification Authority shall fix a date of reckoning for determining
the eligible workers borne on the muster roll of the industrial
establishment.

(2) All workers whose names appear on the muster roll on the date of
reckoning shall be treated as eligible workers for the purpose of
verification.

4. Preparation and Verification of Muster Roll

(1)  The employer shall prepare and submit to the Verification Authority the
complete muster roll of workers as on the date of reckoning.

(2)  The muster roll shall contain:

(@) Name of worker;

(b)  Father's or spouse's name;

(c)  Employee number or identity card number;
(d)  Designation;

(e)  Department or place of posting;

(f)  Category of employment; and

(g)  Date of joining.

(3)  The Verification Authority shall scrutinize the muster roll in the presence
of representatives of all participating Trade Unions and representatives of
the employer.

(4)  Objections regarding inclusion or exclusion of any worker shall be filed
within seven days from publication of the provisional list.

(5)  After disposal of objections, the Verification Authority shall approve the
final voter list.

5. Publication of Voter List . —

(1) The employer shall publish the provisional voter list on the notice board
and, where available, on the official website of the industrial
establishment.

(2) The final voter list approved by the Verification Authority shall be

displayed within two days of finalization and a copy thereof shall be
supplied to all participating Trade Unions.

6. Method of Verification of Membership

(1)

)

)

Verification of membership shall ordinarily be conducted through secret
ballot.

The Verification Authority shall convene a meeting of all participating
Trade Unions and employer representatives at least thirty days before the
proposed date of voting.

The meeting shall determine:

(a) date, time and venue of voting;

(b) mode of voting;

(c) allotment of symbols to Trade Unions;

(d) date, time and venue of counting; and
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(e) other election modalities.
(4) Where consensus is not reached, the decision of the Verification
Authority shall be final.
7. Conduct of Secret Ballot .—
(1) Voting may be conducted through:
(a) ballot papers;
(b) electronic voting machines; or
(¢) secured digital voting platforms approved by the State
Government.
(2) Voting shall be secret, free and fair.
(3)  Authorized representatives of participating Trade Unions may remain
present during polling and counting.
4) The Verification Authority shall ensure that no coercion, intimidation or
unfair labour practice affects the voting process.

8. Declaration of Result.—

(1) After completion of counting, the Verification Authority shall prepare a
result sheet indicating—
(a) total number of eligible voters;
(b) total votes polled;
(©) votes secured by each Trade Union; and
(d) percentage of votes obtained.

(2) The result shall be announced immediately and communicated to the
employer and participating Trade Unions.

9. Verification Report.—The Verification Authority shall submit a verification
report to the employer containing findings, voter statistics, polling details and
recommendation regarding recognition of Negotiating Union or constitution of
Negotiating Council.

10.  Recognition.—The employer shall recognize the Trade Union as Negotiating
Union or constitute the Negotiating Council in accordance with section 14 of the
Code on the basis of the verification report.

11. Facilities to Negotiating Union or Negotiating Council.—

The employer shall provide the following facilities:

(a) Notice boards at conspicuous places for display of information relating to
activities of the Negotiating Union or Negotiating Council;

(b) Suitable venue and necessary facilities for collective bargaining meetings
with management;

(c) Suitable venue for meetings amongst members of the Negotiating Union
or constituents of the Negotiating Council;

(d) Access to office bearers of the Negotiating Union or Negotiating Council
to enter the industrial establishment for matters concerning service
conditions, welfare, safety and working conditions of workers, subject to
security requirements;
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12.

13.

(e)

()
(2)
(h)
(1)
()

Office accommodation with furniture, electricity, internet connectivity and
basic office facilities in establishments employing three hundred or more
workers;

Facility for deduction of membership subscription from wages upon
written authorization of workers;

Display of circulars and notices relating to union activities on designated
notice boards;

Access to relevant information concerning workers, subject to
confidentiality and data protection requirements;

Treatment of office bearers as on duty while participating in scheduled
meetings with management;

Such additional facilities as may be mutually agreed between the employer
and the Negotiating Union or Negotiating Council.

Maintenance of Records .—The employer and the Negotiating Union or
Negotiating Council shall maintain records relating to membership verification,

elections, meetings and facilities provided under these guidelines for a minimum
period of five years.

Resolution of Disputes.— Any dispute relating to verification, voter list, conduct
of secret ballot or facilities provided under these guidelines shall be referred to
the Labour Commissioner, Bihar, whose decision shall be subject to remedies
available under the Code.

However, if the verification authority appointed under Rule 1 receives

information or becomes aware of an internal dispute in union pending within any
competent court during the verification of workers' membership for the purpose of
recognizing a negotiating union or constituting a negotiating council in an industrial
establishment, the verification process shall be completed excluding the disputed union.

The matter of recognizing a negotiating union or constituting a negotiating council may
be reconsidered after the dispute has been adjudicated by the Industrial Tribunal having
jurisdiction under Section 22 of the Code..

(No. 01/IRC-10-03/2025-148/ L.R.)
By The order of the Governor of Bihar,
Upendra Prasad,

Special Secretary to the Government.
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